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CENTRAL ADMINISTRATIVE TRIBUMAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabkad this the 19th day ef August, 2004.

Ooriginal Applicatien Ne. 895 ef 2004,

Hen'ble Mr. Justice S.R. Singh, Vice=Chairman.
Hen'ble Mr. S.C. Chaube, Member- A.

Yegesh Chandra Yadav S/e Sri Babban Yadav
R/e Turkmanpur, Distt. Gerakhpur.

AR .Applicant

Ceunsel fer the applicant := Sri B, Tewarl

VERSUS

l. Unien ef India threugh the General Manager,
N.E. Railway, Gerakhpur.

2. Chief Persennel Officer, N.E. Railway,
Gerakhpur.

3. Deputy Centreller ef Steres (Depot),
N.E. Railway, Gerakhpur.,

4. Assistant Persennel Officer (Depet),
N.E. Raillway Press, Gerakhpur.

LK BN BN BN BN BN BN -.'.Resp'ndents

Ceunsel fer the respendents :=- Sri K.P. Singh

ORDER

By Hen'ble Mr._Jugticq_Stn._giqgQ, vC.

The applicant herein seeks issuance ef a directien

te the respendents te give him premetienal benefit in
the scale eof Rs, 1600-2660 w.e.f 01.03,.1993, Arrears eof

pay ;x/increments and ether allewances permissible
under law have alse been prayed fer after setting aside

the impugned erders dated 04,10.2001 and 08.01.1999
issued by the Assistnat Persennel Officer (Depet), NE

Railway, Gerakhpur. The applicatien, as per effice repert, is
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highly belated and ceunsel fer the applicant has filed
an applicatien seeking cendenatien ef delay. It has
been submitted by the ceunsel feor the applicant that
the explanatien given in the affidavit filed in
suppert ef the delay cendenatien applicatien is
sufficient and the Tribunal eught net te dismiss the

O.A as parred by time. The respendents' ceunsel en the

ether hand has submitted that earlier alse the applicant
had instituted the 0.A Ne. 1300/02 which was dismissed
as barred by limitatien vide erder dated 26.02,2004,
The cepy of the erder dated 26.02.2004 has been annexed

as annexure- 15,

2 In eur epinien, the present 0.A is net maintainable
being barred by principle ef censtructive res-judicata.
Mere fact that earlier the 0.A was dismissed as barred

by time due te the reasen that ne applicatien fer

i gl X
condﬁgiFi-n of delay was filed %@ thak by it bz »® Y —
B ho

L= l’gr-und te condene the delay in the present case.

The judgments in Bharti Ray Chaudhary Vs. U.0.I & ers.
1974 scC (L&S) 73 and Hira Lal Yadav Vs. U.0.I & Ors
ATR 1987 (1) CTA 420 relied en by the learned ceunsel
fer the applicant have ne applicatien te the facts ef

the present case,
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3. Accerdingly the O.A is dismissed as barred by

principle of censtructive res-judicata. Ne cests.
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Member- A. Vice=Chairman. |
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